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factors which make this Territorial
Army a second line of defence in
the real sense of the term.

Dr. Xatju: Territorial Army is not
suffering from any defects in point

of training or any other thing. They -

are well-trained and well looked
after and they hgve got no complaint
on that score.. With profound res-
pect for my hon. friend, I do not
really understand what is the Bill
which he wants us to bring about.

So fas as propaganda and provi-
sion is concerned, it is great and the
response is growing so far as num-
bers are concerned. That is a mat-
ter as to how many are required,
and hon. members are aware that
there are financial limitations also.

Mr. Deputy-Speakef: The question
is:

‘“That the Bill, as amended, be-
passed.”

The motion was adopted.

FARIDABAD DEVELOPMENT
CORPORATION BILL

The Deputy Minister of Rehabili-
tation (Shri J. K. Bhonsle): Mr,
Deputy-Speaker, I beg to move:*

“That the Bill to provide for
establishment and regulation of a
trading Corporation for the pur-
pose of carrying on and promot-
ing trade and industry in the
town of Faridabad, assisting in
the rehabilitation of displaced
persons settled therein and for
matters connected therewith be
taken into consideration.”

In 1948, a relief camp was set up
in Faridabad, 17 miles south of Delhi,
to provide temporary shelter to the
displaced persons from the North-
West Frontier. In February 1949, it
was decided to convert this relief
camp into a township to house the
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displaced persons from Dera Ghazi
Khan and the North-West Frontier.
In May 1949, the Rehabilitation Com-
mittee of the Cabinet decided that
the relief camp as well as the new
township be placed under the control
and full charge of an autonomous
board directly under the Government
of India, working through the Minis-
try of Rehabilitation. Dr. Rajendra
Prasad was appointed the first Chair-
man of this Board with a represent-
ative each from the Ministries of
Rehabilitation and Finance, the Gov-
ernment of Punjab and TUCRW.
Soon after the setting up of this
body, the Punjab Government with-~
drew its representative and in 1950,
Dr. Kunzru succeeded Dr. Rajendra
Prasad on the latter’s election as the
President of India. By 1953, it did
not seem to function so well and the
Ministry of Rehabilitation toock full
control of the management of the
Township. However, in January 1955,
a new board was set up with the
Secretary Ministry of Rehabilitation
as Chairman and a Deputy Secretary
of the Rehabilitation Ministry and a
Deputy Secretary of the Finance
Ministry, the Administrator, Farida-~
bad Development Board, Shrimati
Sucheta Kripalani and Shrimati
Arayanayakam as members. It has
all along been an ad hoc body. It
bad no legal status. It could neither
sue nor be sued. It could not exe-
cute any agreement with any outside
body. Besides, its employees could
not be considered as public servants.
So, it was deeided to set up an auto-
nomous board. Since, Faridabad
came under the jurisdiction of the
Punjab, it was decided that legisla-
tion be passed through that  State.
The Ministry of Law therefore,
worked out an ordinance and it was
forwarded to the State Government.
It was to the effect that the board to
be set up would have municipal,
development and rehabilitation func-
tions. It was to consist of seven
members—six to be nominated by
the Government of India and one, by
the Punjab Government. Its juris-
diction was to include Faridabad and

*Moved with the recommendation of the President.
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[Shri J. K. Bhonsle]

twenty villages round about This
was sent to the Government of Pun-
jab in 1950 but they did not seem to
work on it and in February 1952,
they sent us a Bill to be enacted as
President’s Act.

13-55 hrs.
[SHrr BarMAN in the Chair]

This was very carefully examined
by the Ministries of Home Affairs,
Law and Rehabilitation and it was
found to be rather lengthy. :They
felt that a simpler measure might be
adopted. At about that time the
Punjab Legislative Assembly was
formed and it was felt that the Bill,
instead of being enacted as the
President’s Aet, might Be pass:d W
the Punjab Legislature. So, it was
returned o that Government. Till
1953, they took no action on that Bill
and by that time things had changed
to a great extent and the twenty
villages which were to be under the
jurisdiction of this board came under
‘the community projects. It was then
thought necessary to draft a new Bill
which would have control and juris-
diction over the wurban part of
¥aridabad township and accordingly,
another Bill was prepared by the
Ministry of Law and forwarded
to the Government of Punjab. It so
happened that by this time the Gov-
ernment of India had invested rough-
ly about four crores and they were
required to invest more money in
order to develop the economy of the
township. So, they wanted full con-
trol over the management of the
affairs of this board. But the Gov-
ernment -of Punjab thought that since
the Board would have municipal
. functions it would not be possible to
‘pass its control to the Government of
‘India and i any such enactment was
passed, it would be, they thought,
ultra vires of the - Constitution. At
that time the Government of India
thought that the time was not ripe to
pass the township on to the Govern-
ment of Punjab. The Government of
Indis wanted to develop the economy
of the township and ar the question
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of rehabilitation was getting the
particular attention of the Govern-
ment of India, it was thought that it
would not be possible for them to
pass on the responsibility to the State
Government. Accordingly, it was
decided to set up a corporation hav-
ing trading, development and rehabi-
litation functions through Central
legislation.

I may as well give a short history
of the township to the House. In
1948, the Rehabilitation Committee of
the. Cabinet decided that the town-
ship should have forty thousand dis-
placed persons. About 21,000 per-
sons were sent there temporarily and
later on, another five thousand aged,
old and infirtn were housed in the
colony. But, since the gratuitous
relief was stopped, a few of them
left the place and now there are
23,000 displaced persons. The town-
ship is divided into five areas called
neighbourhoods or sectors.

14.00 hrs.

The Board has constructed 5,158
houses, 138 shops and 150 Nissen
huts. These Nissen huts are, as a
matter of fact, used by the adminis-
trative staff as well as the adminis-
trative offices and for some of the
industrialists. It has a 150-bed hos-
pital and a new T.B. wing has just
been attached. It has its own water-
supply coming from tube-wells and
a8 6000 kw. electric plant.

So far a2s the question of employ-
ment goes, it has been rather diffi-
cult as Faridabad is situated far
away from Delhi. This question has
been engaging the attention of the
Government of India for the last
eight years. To start with, the dis-
placed persons were given employ-~
ment on the construction works that
were going on in. PFaridabad itself.
We had, at the same time, started a
technical institute with several com-
ponents such as diesel engine fac-
tory, press metal shop, button factory,
textile factory, carpentry section ete.
The Indian Co-operative Union also
helped in trying to - establish eo-
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operatives and the institution was
advanced a sum of Rs. 24 lakhs. Baut,
unfortunately, since the displaced
persons were mostly untrained the
result was that the technical insti-
tutes about which I have just men-
tioned as well as the co-operative
did not have much success.

It was, therefore, necessary for the
Government of India to make ar-
rangements to provide employment
for displaced persons of the town-
ship, they arranged for the employ-
ment of 1500 displaced persons in the
construction works at Delhi. Since a
lot of construction works were going
on round about Delhi, the contractors
etc. were given contracts of buildings
in and near Delhi through the Board.
The Government of India also decid-
ed that in order to transport these
1500 displaced persons from Farida-
bad to Delhi a subsidy might be
given to them which works out to
roughly about Rs. 53 lakhs a year.

Besides these, a number of indus-
tries have been set up. Upto date it
is estimated that 23 schemes have
been sanctioned at a cost of about
Rs. 70 lakhs which will provide em-
ployment to 23060 displaced persons.
Of these ten industries functioning at
the moment, which are giving em-
ployment to about 1100 displaced
persons.

Now about the question of finance.
The Faridabad Development Board
was given an ad hoc grant of Rs. 60
lakhs in 1949. It was then considered
that this amount was not quite suffi-
cient for the Board to carry on its
work and in 1951 the provision was
increased and Rs. 2549 lakhs were
advanced. In 1953 the capital pro-
ject was revised to Rs. 345'9 lakhs.
It is hoped that the project will be
completed “within the next three or
four years with a further provision
of*70/80 lakhs for provision of gain-
ful employment etc. to the displaced
persons of this township.

Sir, I commend the Bill to the
House.

Mr. Chairman: Motion moved:

‘““That the Bill to provide for
establishment and regulation of a
trading Corporation for the pur-
pose of carrying on and promot-
ing trade and industry in the
town of Faridabad, assisting in
the rehabilitation of displaced
persons settled therein and for
matters connected theéerewith be
taken into consideration.”
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w9t $@T 92 1 91§ AT FOHT WH A a9 o faw v 1 3few I w4
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& ol g A T T
I HT Y WA AR T ¢ W TEIE
wfig w1 AT Y, v www § 9 w7
fas a8t w7 | 99 ¥ qEOfEs 9
= s F fad A A1F FEE
T A 98 HA  FET ARl g
fa& wod ¥3w frar € T e saeE
(sarax fwr). gwTE smaR, S fE
2w &1 H™ K90, JfwT afaw urefear
(3= frrz) 7w fr 7w Fedfafedem
FTNTHF & T T RA (F57) FH A
2 fF w19 99 1 #T AR
wiar &% | foaay T AT T &
w5 FC g §, 9 T gw Fifaw &Y -
aFa § | W NE@E # arfag TG
wFI 1 @Y &Y T, W QT HE g
o Y qrE @AY R AT T W W
¥ TS ITET TIRT G § | N AZ HY
TAT T E ? W AT g FRE &
HTT FY WX T@T G FIA BT TG &
1w & i Fefaw, <t #
wEd, S gweasw (famiwwr) @
T & NG & o, A qrag qEieT §
fr o F guT v1E § wid ¥fFT 98
freimifr e I gn d =™
w17 foar 2—T T 99 FH FIH
Y AT 9T A1y S famr §, Aw
TATR 9T AT Afgmen (Y T X))
AT AT F—ITAEH TTT X
AEt = Gwar §
{Mgr. Derury-SprAKER in the Chair]

14°28 hrs.

Tz Wy oo faafa> § aga @7
THW FT W FT Y | 99 g v
T ¢ o fr e giiriw A g W
sy faermar S a2 7 ow A feEmg
fF o Sy Ay omw e a9
st MNurarEAn 7 F27 97 5 v A
wre qE o | T ¥ W ¥ W i
EIT W Y F|r () ¥ feur wmw,

Y § 27 W TTA O &R AT %
AT F 1 F Ag AT FEO ARG
fr wOT@EIE FATdc FERIT
feedardy &9 T T oY &1 WX Sy
T & @ A W W oW @& )
T 7 51 ¥ fag s s T @
TEHE W £ FEaT T Sg I FS B
foilid BT a9 99 & 99 W ¢
frgelt THT JEASE TR & e &
AT AT AT QN W F W AW
¥ ATy =1EaT § i ouvir W@ a@
TIGT IRT TET SR R IF HY W
¥ waddz e gfewr w1 A€ (I
I W e T E S FERAT 1
wr e 7 e Ay § 96
T § 1 VAT T W G A
¥ g ¥ foar At At g+ @
T @S A FGHAT | qEwHE NqE F
FaTfeers gAR I O fasrad awr 41
oS A A F TR AED B TEFAR
(vw = ) atewa FFar swar «9v |
I F qarfea® OF WY BEA &
€ ot | Iy wEw gt ot fr g
w1 8, feas Wi & g afeat # 9E,
st fr wawe afaw & W= GE @
FHdY Y | WA WY 9 F ge.qEf=ar
waz  (wwr) €n, S i weeide
FE=E UT WAL g 8 | WE 9
mﬁaﬁ’ra@@‘@ﬂﬁuﬂzwﬁ
qF-HA ALY ESAT AT FANT 4 g A
2er & fiv T 7@ ¥ g AT AQ
fed & | @ RSy W &1
waaw g€ & fv ez 9T Sw a9 OR-
firdt # fasdrerdr g & ar<e @Y Wl
wr & anafafady(artaar) & w=nfe
oot & ww fEr & 1 WE W
ﬂwﬁt@ﬁilaﬁ?@iw
g 2 zw e W aga Rt A g
e gt T AT a2 fdge  (wfrar-
THR) E 1IN FAFATAREIL |
wrga AT ge §—ag W< (fRed) &
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[dfew sz v wAvTE]
§——1T SR TF FITETAT FATAT T A1

wg O Ty & & a8 T g e 9w,
& ooy Arew (SfET) '/ W LW

| mowT ITEY AT W AF AT |

Mr. Deputy-Speaker: Is the hon.
Memper going to conclude or is he
likely to take some more time? We
have to take up non-official business

now.

dfest s AW AR ST FS
gﬁaﬁmm.%%ﬁgﬁa’rﬁﬁ
oo w7 AT & W S #F gSea
& @Y ag Wi e AR o S { ar
& F oA

COMMITTEE ON PRIVATE MEM-
BERS’ BILLS AND RESOLUTIONS

SxTY-THIRD REPORT

Shri Altekar (North Satara): Mr.
Deputy-Speaker, with your permis-
sion, I beg to move:

“That this House agrees with
the sixty-third Report of the
Committee on Private Members’
Bills and Resolutions presented
to the House on the 21st Novem-
ber, 1856.” ’

This report is in connection with
the classification of six bills and the
time that has to be allotted to them.
From Appendix I of the report it
will be found that they have all been
classified under ‘B’ category, having
considered all the aspects of those
Bills; and the time allotted to them
is. ‘stated in Appendix II. I com-
menid that this House agrees with
this report.

3 I*ZCSVEMBER 1956

Indian Divorce 914
(Amendment) Bill

Mr. Deputy-Speaker: The question
is: .

“That this House agrees with
the sixty-third Report of the
Committee on Private Members’
Bills and Resolutions presented
to the House on the 21st Novem-
ber, 1956.”

The motion was adopted.

CONSTITUTION (AMENDMENT)
BILL*

(AMENDMENT OF ARTICLE 107)

Shri Raghunath Singh (Banaras
Distt.—Central): I beg to move for
leave to introduce a Bill further to
amend the Constitution of India.

Mr. Deputy-Speaker: The question
is:
““That leave be granted to in-

troduce a Bill further to amend
the Constitution of India.”

The motion was adopted.

Shri Raghunath Singh: Sir, I in-
troduce the BillL

INDIAN DIVORCE (AMENDMENT)
BILL**

(AMENDMENT OF SECTION 3 ETC.)

Shrimati Maydeo (Poona—South):
I beg to move for leave to introduce
a Bill further to amend the Indian
Divorce Act, 1869.

Mr. Deputy-Speaker: The question
is: -
“That leave be granted to in-

troduce a Bill further to amend
the Indian Divorce Act, 1869".

The motion was adopted.

Shrimati Maydeo: Sir, I introduce
the Bill. '

£ *Published in the Gazette of India

dated 23-11-1956, pp. 993-94

»**Published in the Gazette of Indin

dated 23-11-56, pp. 995—88.

Extraordinary Part JI—Section 2,

Extraordinary Part II—Section 2,





